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THE COTTON TRANSPORT   RE-
PEAL BILL, 1994 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES (SHRI   
G.   VENKAT SWAMY) : 

I beg to move : 

"That the Bill to repeal the 
Cotton Transport Act 1923, be 
taken into consideration." 

The question was proposed. 
 

Shri K.  P. Singh Deo . Madam, I 
move : 

"That at page 1, line 1 for the 
word "forty-fourth the word "forty-
fifth" be substituted. 

The  question   was put  and   the 
motion was adopted. 

The Enacting Formula as amended, 
was added to the Bill. 

The Title was added to the Bill. 

THE   DEPUTY CHAIRMAN : 
Shri K. P. Singh Deo. 

SHRI K. P. SINGH DEO  : I 
move : 

"That the Bill, as amended, be 
passed." 

The question   was  put   and   the 
motion was adopted. 

THE DEPUTY CHAIRMAN : 
The Bill, as amended, is passed. He 
has given assurance to everybody. 
Now, we will take up the Cotton 
Transport Repeal Bill, 1994. This 
Bill has not much controversy and 
we have agreed that this Bill will be 
passed as soon as we can. I do not 
have many names. 

 

SHRI  G.  VENKAT SWAMY : 
Madam Deputy     Chairman,     the 
Cotton     Transport Act,   1923 was 
enacted on 23rd February, 1923 to 
provide for restriction,   control and 
transport of cotton to ensure   main-
tenance  of purity  of the  superior 
varieties of staple cotton grown in 
specified tracks and to prevent its 
admixture with inferior     varieties. 
The     provisions of this Act have 
been   hampering the timely and free 
movement of cotton   particularly to 
the   spinning mills in recent times in 
view  of the   manifold  increase  in 
production   of cotton and change in 
the   marekting and consumption of 
cotton. In order to remove the regu-
lation of movement of fully pressed 
cotton within  the industrial zones of 
the country and to ensure timely 
movement of cotton to the mills, in 
the era of liberalisation, it is consi-
dered     necessary that  the Act be 
repealed.   The   proposed Bill seeks 
to achieve the aforesaid    objective 
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beg to move that the Bill to speal 
Cotton Transport Act, 1923 i 
taken into consideration. 

THE DEPUTY CHAIRMAN : 
hank you. As has been explained y 
the Minister also, there is some 
roblem with the British rule with 
ixed cotton and imported cotton, 
have three names—Shri Sangh 
riya Gautam, Shri Muthu Mani id 
Shri Gurudas Das Gupta, tiree 
names are there. The Bill has a :ry 
limited scope. We are not scussing 
the entire cotton policy, ipport 
price etc. within the limit f a total 
of one hour which we ive, we have 
to finish. 

  



463     Statutory Resolution [RAJYA   SABHA] Cable J ,1     Networks     464 
 for Disapproval (Regulation) Bill,  1994 

of the Cable T.V 
Networks 1994 

 

 

 
Textile 

includes kapas, coir, jute and so 
many thing: 

 
THE DEPUTY; CHAIRMAN : 

No, no. Kapas is kapas. Jute is jute. 

SHRI SOM PAL (Uttar Pradesh): 
1  think, he is confusing    between 
cotton and fabric. 

THE DEPUTY CHAIRMAN : 
Jute is grown separately. Kapas is 
grown separately. I have something 
to say. If you don't mind, I have to 
interrupt for one minute. The 
Finance Minister had to lay on the 
Table tlie Supplementary Demands 
for Grants (General), 1994-95. The 
Minister got delayed in the Lok 
Sabha because he had to first lay it 
there and then come over here. He 
is here.. 

THE MINISTER OF FINANCE 
(SHRI MANMOHAN SINGH) : 
Actually, Madarn, as soon as they 
are laid there in the Lok Sabha, T 
will do it here. 
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THE DEPUTY CHAIRMAN : I 
agi What   is   the   position   ? 

 
SHRl MANMOHAN SlNGH : 1 

am told tt will he laid in the Lok Sabha 
at 4.30. 

111! DEPUTY CHAIRMAN : It I 
am not here, whoever is in the Chair, 1 
request the Members to let the Finance 
Minister lay those Supplementary 
Demands on the Eible so that he can be 
released to go and do his other work 
while are busy here. 

 

\" undei   "ihe    garb. '_# 
helping ihe hand-loom industry   .' 
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SHRI GURUDAS DAS GUPTA 
(West Bengal) : Mr. Vice-Chairman, 
Sir, taking this opportunity of the 
discussion on the Bill and taking 
advantage of the presence of the 
hon. Finance Minister, I want to 
raise a very important question and 
I would seek their point of view and. 
in a way, if possible, their assurance 
also. 

We are  discussing  here  a Bill 
which is<-of the Ministry of Textiles. 
In this   ^ppnection, I want to point] 
out that not less than 50,000 workers J 
in different parts of the country," 
working. in   the   textile  and  jute 
industries,    particularly^   ..in West 

Bengal,    had not been    receiving 
their     wages for the last several 
months. As a result of non-payment 
of    dues, power supply has been 
disrupted;  power  lines  have  been 
disconnected.     Not  only  there  is 
no  production, but the workers are 
also being forced to drink unfiltered, 
water. This   is an unbearable situa-
tion.    As you know, these are all 
nationalised   mills.   Since these are 
nationalised mills,   the workers are 
considered to be the workers of the 
Government.   Government   without 
closing    down the mills,    without 
declaring a closure, cannot   default 
in the payment of wages. The Labour 
Ministry had also made that point 
clear, that if the mills are not closed 
down and if there is a default, that 
should     constitute  a  violation   of 
the labour laws. I do not know what 
the   circumstances are that lead to 
violation of this law by the particular 
department of the Government. When 
we  approached   the     Minister    of 
Textiles, he told us that it is the 
Ministry of Finance which had not 
been releasing the funds and that is 
why here is such a financial stringen-
cy. Since the hon. Finance  Minister 
is also here and we are discussing 
same   thing   with   regard   to   the 
Ministry of Textiles, I would most 
fervently     request  both  the  hon. 
Ministers to kindly take immediate 
steps and also to enlighten us so that 
this  unprecedented     situation no 
longer   prevails in West Bengal and 
other   parts of   the country. I would 
like to get clarifications from the   
hon.     Ministers   also   in   this 
regard. 

SHRI H. HANUMANTHAPPA 
(Karnataka) : Mr. Vice-Chairman, I 
am sorry I am unable to persuade 
myself to support this Bill. Un-
fortunately, the Government has 
totally forgotten to take care of the 
very object itself which was men-
tioned in the Act of 1923. What they 
say in this Bill is, in the changed 
circumstances, because of manifold 
increase jn the production, we are 
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changing this. But how are you 
taking care of the objects mentioned 
in the 1923 Act ? The Government 
has not come out with clarity. This 
restriction was to safeguards the 
interests of the farmers, to safeguard 
the purity of cotton, to safeguard the 
quality of fabric. Now you are 
totally removing that retriction. 
Actually that is the cry of the far-
mers of this country. 

Unfortunately,    farm    produce 
has been the buyer's market.    The 
seller has no say in that.  Now we are    
just    awaiting    the changed 
Agricultural    Policy    wherein agri-
culture, is getting the status of an 
industry.   On the eve of agriculture 
getting the  status  of an  industry, this 
Repeal Bill, putting the farmers into 
the hands of buyers, has come before 
us.    Just because a   North cartel and 
a South cartel have come into  the  
cotton  market,  in  order to give tree 
movement we are repealing that Act, 
without taking care of the interests of 
the farmers on one side and  quality  
on the otherside. So I would request 
the Government to please look into 
these points. 

As Mr. Surjewala has explained, 
sometimes   the   farmers   are   in   a 
difficult situation when they do not 
get proper   value for their produce. 
Sometimes they grow more, they get 
into the clutches of the buyers and the 
rate cornea down.     So, again, while 
we are anticipating a changed 
Agricultural   Policy and agriculture is 
getting an impetus to convert itself 
into an   industry.    Government has 
come out with this Repeal Bill with-
out taking care of the farmers on one 
side, and purity of cotton and unres-
tricted movement on the other, thus 
putting the farmers totally into the 
hands of the buyers. 

I would once again request the 
Government to please take care of the 

ituation.      Let  the     Government 
ssure that the original objects en* 
hrined in the 1923 Act wilt some- 

where receive the attention of the 
Government and the Government 
will take care of them and an alter. 
native method will be found to take 
care of the interests of both the 
quality and the producer. 

SHRI S. MUTHU MANI (Tmil 
Nadu) : Thank you, Mr. Vice-
Chairman, Sir, for providing this 
opportunity. I rise to speak on behalf 
of the All India Anna DMK on the 
Cotton     Transport Repeal  Bill. 

I appreciate the concern of the 
hon. Minister for the development of 
the cotton industry. I also know the 
kind of interest he has evinced in 
protecting the weavers, particularly 
the handloom weavers. Even then a 
lot more is needed to be done for the 
weaving  community. 

First of all, export of cotton has to be 
reviewed time and again in order to 
ascertain the    requirement within the 
country.     Only surplus, cotton should   
be exported so that there is no shortage 
of cotton in the country.    Since   
cotton is exported in  large     
quantities,  the price   of cotton goes up 
because of scarcity, and this results in 
closure of mills, throwing   the   
weavers   and   other textiles  workers 
out of employment. Therefore, I 
request the hon. Minister   to kindly 
keep this in mind and take     necessary 
action  to  protect the workers of the 
textile industry. 

The plight of the handloom 
weavers is well known. The steps 
taken by the Central Government, to 
protect them are not adequate. 

However,  in Tamil  Nadu,  our,, 
hon. "Chief Minister of Tamil Nadji. 
has   launched   several   schemes   tfj>, 
promote handloom and thereby pro-
tect   thy'weaving community.r--...„ 

For.:exarijple, the Tamil. Kadu 
Government spends Rs..13^ crores a 
year to buy,, aHotis and $ftri$Jjom 
thje  Cb-optex, 4a  handloom  sector 
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public    enterprise, and    dhotis arid 
are distributed to over 370 iakh 

people during the Pongal festival 
each year.Last year 134.18 crores 
was given as subsidy to the 
handloom sector to protect it from 
other textile industries in the 
competitive market. There are 150 
industrial handloom weavers' co-
operative societies in Tamil Nadu, 
out of which 29 are exclusively for 
Ses and 10 foi 

Having realised the plight of 
the weavers, the Tamil Nadu 
Government has introduced an 
insurance scheme, and the entire 
premium is paid by the State Go 
vernment. 1,13,956 weavers nave 
been insured, and Rs. 75 per person 
is paid each year as the insurance 
premium. In the year 1994-95 
alone Rs. 76,58,355 has bean spent 
by the Government towards this 
insurance premium. In case of 
death of workers, the Co-optex is 
paying a grant- of Rs. 3,000 io the 
families of the deceased and Rs. 
350 as family -pension. Last year 
Rs. 3.58 crores was given as giant 
to the families of the deseased 
workers. -*- 

i am only trying to impress upon 
the hour Minister the a sity to tender -
the maximum help to the handloom 
industry. request the -Minister, to 
launch such schemes and- help the 
weaving-community to come out of 
"their hardships,   Biit for the decision 
and 

assistance provided by our lion" 
Chief     Minister to the handloom^ 
sector   in Tamil Nadu, the weavers^ 
would   have  suffered  like  those  in 
some other States. Since the resource 
of the  State  Government is limited; 1 
appeal    to the hon. Minister to 
announce new schemes and allocate 
more funds for the betterment of the 
handloom   weavers in Tamil Nadu 
and also in other States. 

With    these words.    I conclude 
Sir. 
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SHRI SOM PAL : (Interruptions) 
This has become a usual affair in the 
House these days. Some times there 
is music, sometimes there is a 
disturbance. I do not know what is 
happening with this new integrated 
voice system. There is some 
difficulty in it. I think computer is 
beyond   human       comprehension. 

[+] Transliteration  in Arabic  script. 
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DR. BIPLAB DASGUPTA 
(West Bengal) : Sir, I have no 
objection to this particular Act if it 
means the repealing of the earlier 
Bill to relax the transport system 
and all that. But, the worry is that 
it is one thing to say that it will 
benefit the growers, it would benefit 
the spinning mills, but, then un-
necessarily, it adds "to provide 
thrust to the liberalisation effort." 
This, I find intriguing, because what 
has been done in the name of libera-
lisation over the past four years, 
has gone against the growers in 
general, and the cotton growers in 
particular. I am talking about rural 
development also. A few years 
ago, I had to go to Andhra to two 
well-known cotton-growing districts, 
who produce the best staple and raw 
cotton in the country— 
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Prakasam and Guntur.    They were in 
a tragic    situation because the growers 
in that area, who are very prosperous 
and rich, were told by the 
multinational     companies      which 
sell pesticides that they should use 
much more of the pesticides the then 
was the norm.    They used it,   they 
destroyed the target pest. But, as a 
result of the destruction of the target 
pest, the second order pest, which 
remained   dormant  because   of  the 
dominant target pest, became active 
and within a matter of few   days, they 
spread over the whole   fields and 
destroyed 90 per cent of the crops in 
these two prosperous districts.   It   
was   unfortunate   and   I remember it 
because I had to    meet the widows of 
about thirty   farmers who   committed      
suicide    because of this tragic 
situation.   Why  am I mentioning this 
1   It is   because  in most cases,  
cotton being a commercial    crop, is 
cultivated by pursants who want to 
market it and who want to export it.   It 
also means that they try to    produce it 
with the most modern inputs available 
and if the multinational    companies 
can enter into the market like this and 
can give a wrong kind of scientific 
education to our peasants which not 
only harms them badly, but harms our 
economy    also, then that is not a very 
happy situation.    I wanted to mention 
this because the question of    
liberalisation     has also  been 
mentioned.    I would also say that it is 
not enough to  simply repeal this    
particular    Act because what would 
benefit the cotton    growers more than 
anything else,   would be the   increase 
in prices.   I agree that there  has  been  
some   increase    in prices in the recent 
years. But, there is still fluctuation. 
There is a severe fluctuation in the   
prices and    not enough has been done 
to stabilise this fluctuation   in   prices   
by   suitable intervention   by   the   
organisations which    are supposed to     
buy the raw cotton from the    farmers, 
that is, by the Cotton Corporation    of 

India and the other agencies. They 
do not come into the market    in 
time and help the cotton growers 
with the marketing of the crop at the 
time of harvesting. This is also an 
issue which I wanted to raise because 
this is very important. Otherwise, 
even in the name of liberalisation, 
you cannot say that you are doing 
this to help the economy. That is not 
going to help you. One has to   do 
many other things besides the re-
pealing of this particular Act. I am 
happy to note that the Minister in 
charge of Textiles is here. Much of 
the raw cotton is use   by the hand-
looms and it is true that most of the 
export of cotton from India is under-
taken by the small producers and not 
by the big mills. A larger proportion 
of the total export is contributed by 
the handlooms and the powerlooms. 
That is not always taken into account 
and in the name of  liberalisation, the 
protection  which   was   earlier 
given to the handloom   producers, 
that protection is being removed and, 
as a consequence, the handloom and 
the powerloom projects on the one 
hand and the farmers on the other 
hand are suffering. Due to lack of 
protection in certain areas, the 
handloom producers are now being 
pushed out of the market. In any 
case, they operate on a very small 
margin. But, now, as a result of this 
policy, they are being pushed out of 
the market. Partly, they have been 
taken over by the powerlooms. But 
then there is also the encourag-ment 
given by the Government to the big 
cotton mills, which I would say, is 
something which is totally   contrary 
to our national interest.   Obviously, 
the export is still contributed by a 
large number of small handloom 
operators in different parts of  the 
country. While supporting the  Bill-I 
have nothing against the   Bill—I 
would like to have some   response 
from the Minister on  this   issue; 
what action the Government is going 
to take for protecting the  interests of 
cotton growers in general,   that is, in 
terms of giving them a  price which 
is remunerative and fair and 
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which makes it possible for lem to 
produce this particular crop y 
using modern inputs. This is ne 
issue. What would happen if le 
price of power goes up and if le 
prices of other inputs go up? 
ecause of liberalisation, subsidies 
re removed.......... {interruptions).. 
would also like to know what pro-
active measures are being taken to 
nsure that handloom sector con-
inues to function as it functioned 
in the past. 
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SHRI        GURUDAS        DAS 
GUPTA? Hon.    Minister,   restric- 

tion on stock has to be there; other-
wise, there is going to be specula-
tion. It cannot be a free-for-all. 
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When did you send the letter? 

Mr. Vice-Chairman, Sir, This is an 
important human [problem. I would only 
request the hon. Minister to kindly 
enlighten us on this point. We have been 
told that no such request from the Ministry 
of Textiles has reached the Ministry of 
Finance. 

 

SHRI      GURUDAS   DAS 
GUPTA: I believe that he has written the 
letter today. I compliment him for writing 
the letter. But, I request the hon. Minister 
of Finance not to sit over the file. I request 
him to immediately release the money so 
that the workers do not starve in West 
Bengal. 

SHRI V. NARAYANASAMY 
The workers of not only West Bengal but of 
other States also. 
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DR.   BIPLAB     DASGUPTA: 

Let the Finance Minister react to it. 
The Finance Minister is here. 

THE VICE-CHAIRMAN (SHRI 
MD. SALIM): The Minister has 
already replied. 

SHRI     GURUDAS DAS- 
GUPTA: Sir, it is a human problem It 
is not a political problem. Let the 
Minister assure the House that 
everything would be done to solve 
the problem. 

DR. BIPLAB DASGUPTA : At 
least, the wages should    be paid. 
(interruptions). 

SHRI G. VENKAT SWAMY : I 
assure Shri Gurudas Das    Gupta 

 
THE VICE-CHAIRMAN (Shri 

MD. SALIM): Now you have got 
the assurance. Please sit down. 

Now, the question is: 

"That the Bill to repeal the Cot-
ton Transport Act, 1923, be taken 
into consideration." 

The motion was adopted 

THE VICE-CHAIRMAN (SHRI 
MD. SALIM) : We shall now take 
up Clause-by-Clause consideration 
of the Bill. 

Clause 2 was added to the Bill 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI G. VENKAT SWAMY 
Sir, I move : 

"That   the   Bill   be   passed" 

The question was put and the 
motion was adopted. 

THE VICE-CHAIRMAN (SHRI 
MD. SALIM) : Mr. Ganesan, you 
wanted to make your Special Mention 

SPECIAL MENTIONS—contd. 

Swami Premananda Ashram's Shady 
Affairs and the involvement of 
outside   forces   with   the 
Ashram 

SHRI MISA R. GANESAN 
(Tamil Nadu) : Sir, my special 
Mention is in respect of the shady, 
unholy, shameful activities of a bogus, 
so-called godman, one premananda 
from Pudukottai in the southern part 
of Tamil Nadu. The alleged 
misbehaviour of Premananda with the 
ashram residents has come as a shock 
to the people of the entire Tamil Nadu. 
This was brought to light when two 
inmates of the Ashram, one Suresh 
Kumari alias Baby and another Latha 
managed to reach Madras, 360 Kms. 
away from that place, on 1st Novem-
ber and narrated their tale of woe, 
the unrelenting sexual harassment of 
women members of the ashram 
including themselves, by Premananda 
to the media persons and women 
activities. A complaint was also 
lodged by the two young girls through 
the All-India Democratic Women's 
Association. The fraud fellow was 
arrested on 19th November. Also, 
one Kamalanantba, the Secretary of 
the Ashram, Dr. Chandha Devi and 
Balan alias Balendran, close associa-
tes of Premananda, were arrested 
four days later and were remanded to 
custody. Another confidante, Divya 
Mata, is said to be on a tour abroad 
for    collecting funds. 

Apart from several adventures of 
Premananda, many shocking re-
velations  about the ashram have 


